
1 
 

 

CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 

 

MA No. 060/1193/2020 in        
O.A. No. 060/00597/2019 

 

Chandigarh, this the 9th day of November, 2020 

 

HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J) 

Baijnath Verma, Aged 40 years S/o Sh. Ram Phar 

Verma, working as Driver (On Contract) O/o Navodaya 

Vidyalaya Samiti, Regional Office, Bay No. 26-27, 

Sector 31-A, Chandigarh. Group C’ - 160031 

...Applicant  

(By Advocate: Mr. R.K. Sharma) 
 

        Versus  

1. Navodaya Vidyalaya Samiti (Ministry of Human 

Resource Development, Department of School 

Education & Literacy) (Government of India), B-

15, Institutional Area, Sector 62, Noida through its 

Commissioner. Pin Code – 201 014 

2. Deputy Commissioner, Navodaya Vidyalaya Samiti 

(Ministry of Human Resource Development, 

Department of School Education & Literacy) 

(Government of India), Regional Office, Bay No. 

26-27, Sector 31-A, Chandigarh-160 031. 

 ... Respondents 

(By Advocate: Mr. Sanjay Goyal) 
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O R D E R (Oral) 

SANJEEV KAUSHIK, (Member) (J): 
 

 1. MA No. 060/1193/2020 has been filed by 

respondents under Section 22 of the Administrative 

Tribunals Act, 1985 read with Rule 47 of the Central 

Administrative Tribunal Rules of Practice, 1993 for 

disposal of the OA. 

2. Heard Sh. Sanjay Goyal, counsel for the applicants 

in MA and respondents in OA, who argued that this OA 

has been rendered infructuous as the applicant is 

before this court seeking quashing of advertisement 

dated 28.05.2019 (Annexure A-1) which has now been 

withdrawn by the respondents.  Thus, he prays that this 

OA be disposed of as such. 

3. Notice to the other side. 

4. Sh. R.K. Sharma, Advocate, accepts notice of MA 

and does not object to the grant of prayer made in MA.  

However, he submits that applicant be given liberty to 

raise other two reliefs by filing a separate OA.  

5. Considering the above, while accepting the MA, 

the hearing in the OA is preponed from 11.12.2020 to 

today and the same is disposed of as having been 
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rendered infructuous with liberty to the applicant in OA 

to raise the other pleas by filing a separate OA. 

   

                                                    (Sanjeev Kaushik)            

                           Member (J)  

Place:  Chandigarh  
Dated: 09.11.2020 
ND* 

 

 

 


